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0.A.No.141/96

- . Y N . ‘
A / - 17.9.96 Learned Addl. C.G.5.C., Mr

A.K. Choudhury seeks for four weeks time

to file written statement.

B A L\\»—? A .
Q/g}%( { JV; ) l?”"‘ List for written statement and
} Z{ ' . furthenorders on 17.10.96.
R by,
)
Member
871
17.10.96 Mr G.N.Das for the applicant.
h HMr .?51.K.ChOU.th.ry,A.O‘le CaGeSeC for
e c » (»Z [T 3 the respondents seeks further tinme
; : \ _
,)/’1 s - ~ to file written statement., ¥
CV‘V'\ /Q%Z)cllf) e : ~

. s . S
List for written statemert and

({) )}727%[”‘/{\/;\, 4«&[ - furthe; orders on 2.12.96.
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4 .

“\ 2.12.96 . Mr B. Chakraborty for Mr G.K.

- B LT - AP Bhattacharyya, learned counsel for the appllceigt
. L e ‘ " Leave note of Mr A.K. Choudhuri, learned
PO, - , e w0 Addl, C.G.S.C. Learned counsel Dr Y.K. Phukan

for respondent Nos.4 and 7.-Written statement

has not-been submitted.
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0.A. 141/96 B " \‘

27.1.97 Mr G.K.Bhattacharya for the appli-
cant is present. Mrs M.Das appearing i .

"on behalf of respondents No.2 & 4 prays

for further extensiocon cf time. From the

order sheet it appears that several

ad journments have been taken by the’
respondents No.2 & 4 for filing written
statement. This is a very sad state of
affair. This cannot be enccuraged. For
the ends of justice as last chance we
allow 7 days time to file written state-
ment. If no written statement is filed,

list the case for‘hearing.
t.ist on 3.2.1997 for filing of
written statement and for further orders.

Sy

Vice-Chairman
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) NI fiao n )} Jn)va 362.97 Dr Y.K.Phukan, learned Sr.Government
‘Z;J é§7 S /&g%pakd&f% - Advocate, Assam appearing on behalf of

N | respondents No.2 & 4 prays for further oné
_ week time to file written statement. From
{ﬁ - - the order sheet it appears that the time
was ext@nded from time to time for filing
written statement. However, for the ends
, of justice one week time is granted as
rMerze P afpes2 oo last chance. If no written statement is -

‘év2-<7 2

?107" %-t'/ét‘«g ' filed in the next date, the case will
v proceed without written statement.
é/ﬁ* List on 10.2.97 for written statement

and further orderé.
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R by

Member Vice-Chairman
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O.A. No. 141 of 199

10.2.,97;, ‘. - Though the case was adjourned for
| filing of written statement on 3.2.97 for one
week but due to abnormal situation like Bandh he
- o | ' - could not obtain instruction from the authorities
' | | | | therefore Govt. Advocate, Assam prays for time
to filé the written statement as an exceptional
‘ .;:asé; For the ends of justice two weeks time is
- S , B ‘ - ‘ 'éranted to file written statement.

List on 21.2.97 for written statement

'and,ﬁurther orders.

&

Member Vice-Chairman
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. - i 21.2.97 Dr Y.K.Phukan, learned Sr.Govt.Advo-caé\
%WU{‘ 2 £ b submits that the State Government had filed
Vo written statement. Unicn of India has nct /
| o filed any wrz_tten statement. Ye do not want
20'2"99* fte grant any further adjournment to the
D A/‘/S Ais /&@_sm ; 4O Union of -, IndJ‘.a. .
e R 2 ewd 4 ¢ B List ¢cn 2.4.97 for hearing.
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| 'I'vxember Vvice-~Chairman

'2¢4.97.

Judgement dehvered in the open court.

sheets.

Heard counsel of the parties.

The apphcaLJ.on is dlsposed of. No order

Order contain in separate”
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. 27.1.97',u Mr G.K.Bhattacharya for the appli-
2. | . cant is present. Mrs M.Das appearing &

_on behalf of respondents No.2 & 4 prays
“  for further extensicn cf time. From the
 Q:der sheet it appears that several
ad journments have been taken by the
!‘ 'reSpondents No.2 & 4 fcr f£iling writtenw
statement. This is a very sad state of
éffair. This cannoct be encouraged. For’
' the ends of justice as last chance we
allow 7 days time tc file written state-
ment .« If.no written statement is filed,
list the case for hearinge.
List cn 3.2.1997 for £filing of
30/ D2 g
— written statement and for further crders
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3.2.97 Dr Y.K.Phukan, learned Sr Government

advocate, Assam appearing on behalf of
respondents No.2 & 4 prays for further ones
week time to file written statement. From
the order sheet it appears that the time
was ext@nded from time to time for f£iling
written statement. However, for the ends
of justice one week time is granted as
last chance. If ne written statement is
filed in the next date, the case will
proceed without written statemen;.

List on 10.2.97 for written statement
and further orders.

Member v1cé-Chéirman
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flllng of written statement on 3.2.97 for one
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~could not obtain instruction from the authorities
) therefore Govt. Advocate, Assam prays for time
to file the written statement as an exceptional
case. For the ends of justice two weeks time is
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‘and further orders. o
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"CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI=bG.

REL : O0,R. NO. 141 of 1996
' T.A- ND'
DATE OF DECISION 2-4.1997
Shri Prantosh Roy & Ors. - (PETITIONER(S)
Mr.-G.K.Bhattacharyya. o égi?g?gggge?ngE
| . ,
YERSUS
Union of India & Ors. ‘ RESPONDENT (8)

ADVOCATE FOR THE

Mr. A.K.Choudhury, Addl.C.G.S.C. RESPONDENT (5)

THE HON'BLE - JUSTICE SHRI D.N.BARUAH, VICE-CHAIRMAN.

THE HON'BLE gyRT G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

1. whether quOTtora of local papers may be alloued to
sce the Judgment ?

2. To be referred to the Reporter or not ? "

Whether fﬁeir Lordships wish to see the fair copy of

the judgment 7

4. Whether the Judgmeﬁt is to be ulrculated to the other

BenCheo r? | | %W\A/\/(/\

Judgment delivered by Hon'ble Vice-Chairman.



- CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 141 of 1996

Date of decision : This the 2nd day of April, 1997.

The Hon'ble Justice Shri D.N.Baruah, Vice-Chairman.

The Hon'ble Shri G.L.Sanglyine, Administrative Member.

1.

Shri Prantosh Roy, I.F.S.,

Son of Shri Brajendra Nath Roy
At present postéd:as Assistant -
Conservator of Forests,

Sonitpur East Division

Biswanath Chariali.

Shri Raj Pal Singh, I.F.S.

Son of Shri Shyam Lal

At present posted as Assistant
Conservator of Forests, Sonitpur
West Division, Tezpur.

Shri K.S.P.V. Pavan Kumar, I.F.S.

Son of Shri K.V.N. Nagendra,Saiﬂ

At present serving as Assistant Conservator

of Forests, Manas National Park,

Barpeta Road, Barpeta. Applicants.

By Advocate Mr. G.K.Bhattacharyya..

-versus-
Union of India'(Represeﬁfed by -

(A) Secretary to the Govt. of India,
Ministry of Personnel, Public Grievances,
and Pensions, Department of Personnel -~ :--
and Training, New Delhi.

(B) Secretary to the Govt.of India,

Ministry of Environment and Forests,

Department of Forests and Wildlife, N
Prayavaran Bhawan, C.G.0O. Complex, ‘

Lodhi Road, New Delhi.

State of ' Assam,” (Represented by the
Commissioner and Secretary to the Govt.
of Assam, Forest Department, Dispur,
Guwahati).

State of Meghalaya (Represented by the
Secretary to the Govt. of Meghalaya, Forest
Department, Shillong). '

Chief Secretary to the Govt. of Assam,
Dispur, Guwahati.

5. Chief



5. Chief Secretary to the Govt. of Meghalaya,
Shillong. '

6. Union Public Serv1ce Commission,
: Dholpur House, Shahjahan Road,
-New Delhi. (Represented by Secretary, UPSC).

7. Principal Chief Conservator of ForestQ, Admn.
' Assam. Rehabarl, Guwahati. :

Respondents
By Advocate Mr. A.K.Choudhury, Learned aAddl. C.G.S.C.

BARUAH J. (v.C.).

Thés; three applicants have filed this
application prayiﬂg interalia_gor a direction to the
respondeqts to treat the apblicanEs’that they had been
promoted to'the Senior Scale from the date of their

selection i.e. Qith.effect from 1.4.95 in respect of

applicants No. 1 and 2 and with effect from 1.4.96 in

- respect of applicant No. 3. The facts for the purpose

of dlsposal of thls appllcatlon are

the applicants were app01nted in the Indian

Forests Service : the applicant No. 1 was appointed in

September 1991; applicant ‘Nos. 2 and 3 in the year

‘1992 and since then they have been serving as

Assistaht Conservator of Forests in variogs places.
The contention of the applicanté is that on completion
of 4 xgaﬁs>of ‘servipe as per Rule- 3 (1) of Indian
Forests Service (Paf) Rulee,‘Annexure 1‘@ﬁﬁeﬁneéfmve

been . issued by the dovernment of India, Ministry of

Environment



Environment & Forests, New Delhi. Under the said rule
and the guidelines the applicants are entitled to be
promoted to the senior 'scale. However, they were not so

promoted nnder the said rules and the guidelines.

{

2. Being aggrieved by and dissatisfied with the in-
action of fhe Respondents the applicants separately
vsubnitted ‘representations Annexure 2 series by the
applicant No. 1 and Annexure 3 by the applicant No.3.
In vparagraph*llO ‘of; the. application, ib o applicants
have- stabed,\that the;'repreaentations had not peen disposed oﬁ u
till filing of this application. Even now, to tne
knowledge of the applicants thoee representations have
not yet- been dispOSed of; The present applicant has
'been filed for the failure of the Responaents to promote

[y

the applicants as per-Rules-and guidelines.

3. Respondents have entered appearance and have
filed:vwritten statementdi%puting? the «claim of the
applicantsi In paragraph 3 of the written statement the
respondents have stated interalia that the applicants
had not been promoted to the post of senior schle in
view of the fact that they failed to pass departmental

o

examination.

4. Wel have heard MNMr. G.K.Bhattacharyya, learned
counsel appearing on behalf of the applicants and Ms.
M.Das, Govt. Advocate, Assam appearing on behalf of tne
Respondent Nos. 2 and 4. Mr. JA.k.Choudhury, Addl.
C.G.S.C. on behalf of the respondent No. 1 (A) and (B).
'The contention of Mr. Bhattacharyya is that passing of
the - departmental examination was not cendition

precedent for promotion to the poat of Senior Scale



poét. Thefefofe, the  action of the respondentsv in
denying- the Tright Sf the applicants was arbit?ary,
unreasqnabie & uhfair and cohtrary to the provisions of
law. "Mr. Bhéttachgryya has alép drawn our attention to
mthe Judgement_and,Ordef dated 19.7.1991 pasSed by this
.Tribunal in b.A_. No. 198 of 1990. Mr. Bhattcharyya has
specifically drawn our attention to paragraph 5,6 and 7
cf the said judgément'passed._By pointing out to those
paraéraphs he has triedi to show that the passing of
'departméntal examination was ruﬂ: a condition precedent
for gefting.promOtion. He has also submitted that during
tﬂat time andv even before also other officer of the
.Govt. of Assam bélonging to All.India Service were given
. promotion »qithout geqﬁifing‘ them m;é pass 'depgktmental
examinatiOn.v Itjs adrifi!i‘tju-ed:‘ f.byﬁ. thébcipértieéii that the: prdV'l'si'@ri'
éont-ag.‘iﬁed;"i}-i.:a.ll Indial Services ‘Act-areér applicable to. the members:of
Indian FForests service. By refefring to that Mr.
Bhattacharyya submits thaf passing of départmental
‘examination' was not requiréd for gétting promotion to
thé senior scale. Mr; A.K.Choudhury does not dispute the
legal- position. He élso submits tﬁat passing of the
debartmental examination was not ;$e condition to get
senior scale. :thgh5[éswa;f!ba§ﬁmnonrtbé@hrra@iee ko  show
the contrary. In the case of A.M.Singh and Ors. VS.
Union of India.&"Ors["in Original Application No. 198
of 1990 similar question came for consideration before
this Tribﬁnal. In the said decision’this Tribunal held
' fhus

""Although the State Government in their
counter have - pointed out the all four
applicants have not <cleared one or Tmore
subjects in the departmental examination, at no

stage till the filing of this application, the
applicants were told by the Government of Assam

...s.that



-

trd

that as a matter of deliberate decision the
State Government have decided to withhold the
promotion of direct recruited IFS officers from

. Junior time scale to senior time scale ....... "
5. Wa find that the judgement of ~the above case
squarely covers the present case and accordingly we

dispose of this épplication with a direction to the

respondents that if there are vacancies in the senior

time scale, the applicants shall be deemed to be promoted
to the senior time scale with effect from their
respective due date. The applicants shall be entitled »to

receive all the consequential benefits.

6. This shali be done within a period of two months
from the date of receipt of the copy of this order. We
also giye' liberty to the respondents to revert the
applicants to the junior time sCéle if they fail to clear
all the‘ parts of the departmental examination for
confirmation- within one year of':fhis order. For'»that
pufpose 2nd respondent shéll arrange to hold the
exéminaﬁionuwithin a period of one year, bﬁt not earlier
than six months from the date of this order.

Considering the facts and circumstances of the

case, we make no order as to costs.

(D.N.BARUAH)
Administratiffe Member. , Vice-Chairman
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Shri Prantosh Roy and others.

.. spplicants.

~Versus-

’

Union of Indis and others .

. Opppeite parties.

1: PARTICULARS OF THE APPLICANI :

1) shri Prantosh Roy , 1.F.S.

2)

3)

Son of Shri Brajendra Nath Roy .

At present posted as Asstt. Conservator

of Forests, Sonitpur Eask Division,

Bisw§nath Chariali =

shri Raj Psl Singh, I.F.S.

son of Shri Shyam Lal ,

At present posted as Asstt. Conservator

of Forests, Sonitpur West Division , Tezpur .
shri K.S.P.V., Pavan Kumar , I.F.S.

Son of Shri K.V.N. Nagendra Sai ,

At present serving as Asstt. Conservator

of Forests , Nanas National Park, (Bauqudu,ﬁkn1ai,

Contd...
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. 2: PARTICULARS OF THE RESPONDENTS : °

e 7 1) Union of India (Represented by -
, (A) Secretary to the Govt. of India ,
- Publie Ganeoosmcto
Ministry of Personnel , %, and Pensiom,
Department of Personnel and‘Training ’

New Delhi .

(B) Setretary.to the Govt. of India ,

Vinistry of Environment and Forests,

Department. of Forests and Wildlife, Prayavaran
' Bhawan, C.G.0. Complex , Lodhi Road,

New, Delhi .

é,/ﬁjr State of Assam (Represented by the Commissioner
| and Secretary to the Govt. of Assam , Forest
| Department , Dispur, Guwshati ) .

3) State of Meghalaya (Represented by the Secretary
to thé Govt. of Meghalaya, Foréstz Department,
shillong )

-'x/ﬁg Chief Secretary to the Govt. of Assam,

Dispur, Guwahati .

5) Chief Secretary to the Govt. of Meghalaya ,
shillong .

6) Union Bublic Service Commissiongfz ,.
_ Dholpur House, Shahjahan Road, New Delhi .
)

principal Chief Conservator of Forests, Admn. ,

Assam , E@h&iri, Guwahati.

Cbntd..

b



‘3: THE APPLICATION IS AGAINST THE FOLLOWING ORDER:-

~ Action of the authorities in not prongoting
the applicants to the Senior Scale of the I.F.S. inspite
of the fact that they are eligible and due to be so

prongoted and there are vacancies to accommodate them .

4 ¢ ' The applicants declare that the subject
matter of the orders is within the jurisdiction of this

Tribunal.

53 The applicants further declare that the
application is within the limitation prescribed U/s 21
of the Administrative Tribunals' Act, 1985. |

6 : FACIS OF THE CASE:

. »

1) MThat the three applibabts have a common
grievénce for not being promgoted to the senior scale
of the I.F;S. and as such they are approaching this |
Hontble Tribunal‘joint;y and pray before this an'ble
Tribunal to grant them permission to move this application

N////under the CAT (Procedure ) Bules , 1987.

| 2). That the appeliant No. 1 appeared in the
competitive examination for selection to the I.F S held
1n 1990 and on being selected he was appointed to the
I1.F.S. in September , 1991 and allotteg to the 301nt cadre
of Assam and Meghalaya and the spplicant No.l was allocagted -

to Assam . Similarly , the appiiCant No.2 , on being

Contd..
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selected , was appointed to the I.F.S. in 1991 and also

allotted to the joint cadre of Assam and Meghalaya . Both
the applicants No.l and 2 have completed all the examina-

tions, exercises, qualifying test prescribed under the

. I.F.S. (Probationer's Final Examination) Regulations,

1968. Both the applicants have appeared in the Department
Examinations held in December , 1995 and the results of
the examination have not yét been announced buf the same
does not have much relevance for the issue involvéd . The
applicant No.l and 2 have completed 4 years' of service
and as per existing rules and instructions of the Govt.
of.India, both the applicants beceme eligible for

promotion to the senior scale of I.F.S.on 1.4.95.

3) N B That the applicant No.3 also appeared_in the
competitive examination held in 1991 and on being selected,

he was appointed to the I.F.S, (Joint Assam - Neghalaya

" Cadre ) and allocated to the State of Assam in 1992 .

The applicant No.3 has applied for appearing in the
departmental examinations to be held during 1996 but, as
stated above, this has no relevance to the is:zue involved.
The applicant No.3 was due_fo be promoted to the senior

scale of I.F.S. w.e.f. 1.4.96.

4) : That the applicants beg to state that under
the I.F.S. (Pay) Rules, 1968 , Rule 3(1l) provides that a

member of the service shall be appointed to the senior .

- scale on his completing 4 years'of service subject to the

provisions of Sub- Rule(2) of Rule 6(A) of the I.f.s.

Contd..
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(Recruitmght) Rules, 1966 .

| ﬁule 6 (A) of the I.F.S (Recruitment )
Rules, 1966 lays down that an officer shall not be
appointed to the senior tame scale of pay if he was under’
suspension'or disciplinary proceedings were fhastituted

against him.

Rule 6 (A) (3) of the Rules also émpowers
the state Govt. to withhold promotion to.the senior
scéle till an officer is confirmed in service or till he
passes the prescribed departmental exzminations . The
applicants state that the State Govt. has not taken till
date, to the best of the applicants! knowledge, any

. decision to withhold promotion to the senior scale on the

ground of not clearing the departmental examinations or
for any other reasons, even aftef the obsérvations made
by this Hon'ble Tribunal in O.A. 198/90 decided on
19.7.91 (A‘m, Singh and othersr - Versus - Union of India.

and others) .

5) E That, apart from the provisions of the I;FS
(Pay) Rules, 1968 and the I;?.S. (Recruitment ) Rules,
1966 regulsting promotion to the senior scale, the Govt.
of India, Ministry of Environment and Forests, by letter
No.20014~22/87/1 .F.5 .~T1 dated 27.4.87, clarified the
position regarding appointment of I.F.S. officers to the .
senior time scale and others. By the said instructions ,

it has been clarified that the first day of April of the

Cbntd..



relevant year would be reckoned for the purpose of computing
the requisite number of years of service for promotion to

the senior scale,

A copy 6f the said instructions dated 27.4.87

is annexed herewith and marked as Annexure-I.

C

6) . That, from what is stated sbove, it will be
app arent that uhdgrﬁthe Rules and instructions from the
Govt. of India , an I.F.S. officer on the first day of
April of the year he completes 4 years' of service becomes

eligible to be promoted to the senior scale subject to the

condition that he is not under suspension and no disci-

plinary proceedings have been instituted against him.

7) " That . the applicants beg to state that, though
the applicants Nb.l' and 2 becamé eligible and due to be
promoted to the senior scale after 1.4.95 and the applicent
No.3 after 1.4.96, the State Govt; did not take any steps
to promotes them to the senior scale . On the otherhand,
inspite of the fact that on 1.4.95 atleast two direct
recruit I.F.S}'dfficers were eligible for being promoted
to the senior scale, the State Govt. , for reasons best
known tb them, have allowed staté Forestg Service Officers
who are not even on the select list to hold charge against
atleast § cadre posts and even till date, though the
applicant No.3 has also become eligible, State Forestg

Service Officers are holding the cadre posts against which

the applicants ought to have beeh promoted.

Contd..
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8) " That the applicants beg to state that Shri
Anup Kumar Srivastava who was appointed alongwith
applicants No. 1 and 2 in 1991 and was allocated to
Veghalaya, has since been promoted to the senior scale

in due time and this fact will show the injustice done to

the applicants.

9) That the applicants beg to state that the
State Govt. has, all along, given a step-motherly attitude

to the direct recruit I1.F.S. officers in the matter of
thefr promotion to the senior scale and it appears that
most of the officers of earlier batches were promoted to the
senior scale with retrospectiVBleffect only after they
approached this Hon'ble Tribunal and after directions were

passed'by this Hon'ble Court.

o .
~ Shri Akhtar Hussain Khan, direct recruit
officer of 1983 batch and Shri Chandra Mohan and three

others of the 1984 batch had also filed applications before
this Hon'ble Tribunal for promotion to the senior time
scale and the aforesaid applicationé were numbered‘ as
O.A. 128 and 164/88 and this Hon'ble Tribunal, by a
commonvjudgement dated 25.7.89 , directed that the five
petitione;s be deemed tb be promoted to.the senior scale
w.e.fs their respective due dates.

similazly, three other office? of 1985 batch |
namely, S/Shri D. Bankhawal, N.K. Bssu and S.K. Srivsst ave

who had completed 4 years' of service in 1989 and were not

contd...
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given the senior scale, approached this Hon'ble Tribunal
and the same was numbered as O.A. 160 (G) 89.'Tﬁis Hon'ble
Tribunsl , by judgement dated 13.9.90, after considering
the entlre matter and relylnc on the decisions of earlier
two cases , dlrected that all the three applicants be

deemed to be promoted to_the senior scale w.e.f. 1.4,.89.

‘ Similarly 4 other officers of 198§ batch,
namely , Shei A.M.Singh , Smti Ranjana Gupta, A.K. Johame
and Shri J.M. Kouli who became eligible to be promoted
to the senior time scale on 1.4.90 and wére not given |
promotlon due, approached this Hon'ble Tribunal and this
Hon'ble Tribunal , in 0.A. 198/90, by judgement dated

19.7.,91, also directed that the applicants would be

deemed to have been promoted w.e.f. 1.4.90 «(The applicasn=
ts crave legve of thie Hon'ble Tribunal to rely on the

judgements of the aforesaid cases at the time of hearing )

o) That the applicants, seeingthe plight of the
seniors ahd‘anticipating that similar treatment would be
meted out to them , submitted representations to the
authorities well in advance of the due date of promotion

to the senior scale but there has been no response from the

authorities and the ‘applicants have not yet been promoted

to the senior scale though, gas stated ‘earlier, they were

eligible and due w.e. f. 1.4.95 and 1.4.96 respectively .
It will be relevant to mention here that the present

appliCanEP at no point of time, were placed under suspension

Contd..
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and no departmental proceédings had been initiated
against them and as such there can be no justification
what soever in denying them promofion to the.senior scale;
more so in view of the earlier judgﬁents>of this Hon'ble

Tribunal.

Copies of some representgtions filed by the
applibant No.l and 3 are annexed herewith and marked

as Annexure =II and III (series) . (The applicent no.2

had also submitted similar reprecentation and the

apglicant craves leave of this Hon'ble Court to produce

and rely on it at the time of héarivg).

7: DETAILS OF REKEDY EXHAUSTED:

The appiicants had cubmitted representation
to the authoritiqs for promotion but till dake there

F

has been no response.

8 , The applicants further declare that they |

vhave not previously filed any application, writ appli-

cation or wuit regarding the metter in respect of

which this application has been  made before any Court of

Lew or any other Bench of this Tribunal and no such

applicatidn,/writ application or suit is pending.

9 : RELIEF SCUGHI AND GROUND :

1) For that the sction of the authority in not
promoting the applicants to the senior scsle of the /

T.F.S. has resulted in violation of the Rules,instructions

contd...



~eligible &nd availgble to be proroted to the senior scale,
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of Govt. of India and also Article 14 and 16 of the

Constithtioh »f India and as such the action is bad in law
and this is a fit case where this Hon'ble Tribunsl will

exercise jurisdiction end grant relief.

I1) For that under the provisions of the
I.F.S. (Pay) Rules &nd I.F.S. (Recruitnent) Rules read
with Govt. of India's circulsr dated 27.4.87, the

applicante, on conpletion of 4 years, are entitled to

~be promoted to the senior scale and since they are not

under suspension and no disciplina%y proceedings have
been initiatéd_against them, there can be no justification
what szever in dep:iving them opromotion due to them and
8s such the action of the authority is bad in law and lisble

té be cet aside.

III) '~ For that the action of the authority in

denying promotion due to them under thé Rules amourts to
withholding of prcmotion which is a pénalty aqd as the
procedure léid down for imposing peralty has been
followed, the impugned action is bad in law and liagble

to be set aside.,

IV) . For that, though the applicants were

’

- the authority illegally have alloged $.F.S. Cfficers

to hold cadre postyin violation of the Rules and as such
the action\of the authority is bad in law ard liashde

to be set aside.

contd...
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V) . For that ,ingpite of several judgments onassed
by this Hon'ble Tribuiial in respect of the seme matter,
the authority ig flelting the orders and the officers are
being made to approach this Hon'ople Tribunal for
promotion VWhich is othexwise due to them and as such

t'is is a fit case when this Hon'ble Tribunal will exercise

jurisdiction and grant relief,

9: RELIEF SOUGHT A:D FRAYER : :

It is, therefore, prayed that your

Lordships would be pleased to consider what

is ctated gbove, admit this application, ask
the opposite parties to show cause at to why
the applicants <chould not be deemed to have
been promoted to the senior scale w.e.f. the
date it wap due ard after perusing the csuses
shown, 1if any, and hearing the partieg)dl;ect
that the applicants No.l &nd 2 be deemed to
have beer: promoted to the cenior time scale of
I.F.5. w.e.f. 1.4.95 znd the epplicant .0.3
from 1.4.96 and/or pass any other order/orders
as your Lordships rmay deen fit ond proper so

as to grent relief to the applicants.

10. INTERIL ORDER :
It is further prayed that, pending dieposal
of this ag%}ication, your Lordships would be pleased

to direct,Respondents particularly the State Govt.

contd...



12.

respondente not to promote any ¢, F.8.0fflcer

to the vacant post of senior time scale for

. the ende of justice.

A:d for thie act of kindness, the petiticnere, as ir duty

bourd , shall ever pray.

1l. Does not arise .

12. Postal nrder No. 09 3461 25  dated . QL. 5-92C

issued by the Post Cffice at Guwansti.

contd. ..
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VERIFICATIOX

I, Shri Prantésh Roy , I.F.5., son of Shri
Brajendra Neth Roy, aged abovut 32 years, presently
working as the Asstt.Conservator of Forests, Sonit-ur
iiasf Division.Biswanath Cheriali do, hereby, state that
I am one of the appliCan‘t‘s in this ap.?»liQétion and

I verify that the contents of paragrephs 1).2'») 3.6,%,

2,9 10 are true to my personal knowledge
and those made in paregraphs 4., 5,9, are

believed to be true on legal advice and I have not

suppressed any material fact.




54 7quUC§/u4(?-

3

No.20014-22/87/1F5-11

bdovt. of Indla

Ministry of Environment & Forests,

Deptt. of Environment, Forest & Wildlife.

) / : .
\“/aﬁ‘ | © ANNEAURE- o

Paryavaran Bhawan,
D C& Complex, Lodhi KHoad,
= New Delhki 110003.
Dtd. 27th April 1987,

To,

The Chief Sscretaries to
All the State Govits.

sub : 1FS {Fav) Rules, 1968 - appointment to the senior

time scale, junier administrative grade- Manner of
computation for eligibility for appointment.

Ref : 1Fs (Pay) Rules as amended in this Deptt's notifica-
tion No. 11030/17/87-A15(11) dtd.13th March 1987.

Sir, _
in continution of the Ministry of Bersonal Public

Grievances and Pensions (Deptt. of Personnel & Training)
letter No. 11030/22/87—AIS (11) Dtd.31.3.87; the position
regarding appointment of Indian Forest Servite Officters
to the senior time scale, junior Administrative Grade

and Selection G rand is clarified below :

2. Lccording to the proviso to sub-rulw (1) of rule 3
of the IFS (Pay) rules,1986 as amended in this D eptt's
notification dtd. 13th larch '87,a member of the service
shall be appointed to the senior time scale on completing
4 years of service subject to the provisions of sub-rule
(2) of rule 6A of the IFS (Rectt.) Rules,1966 Similarly,
he shall be appointed to the J unior Administratiwe

Grade on completing 9 vyears of service. Further, under
the proviso to sub-rule (3) of Rule, 3,no member of the
service shall be eligible for appointment to the
selection grade unless he has entered the.14th year of
service., For the purpose of these appointments, completion
of 4'years, 9 years of service are to.be éalculated

-

from the year of allotment,

3. A question has been raised with regard tot he method
of computation of years of service under those® rules. It

been noted that the prootationary training of direct

e e COﬂtd. eeve,. -
B v,_l;,:“-A n‘?.,_,f'..., o
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b v .f<'2nnex. D contd. .

recruits commences in the month o7 Aprll/Mcy anad therefore,

they w1ll be completlnq 4 years, 9 years of 13 years of -

service, as the case may be in the mynil, of April/™ay.

However, scme ¢f the officers might join later, creating

2'situation where ‘the scniors become r11g1bJe for promotion

latter than th%fr junlors in service. In order to remov . such

anomglies, it has been decided that the 1st day of April

cf

the reievant year shall be reckoned for the purpose of

computlnc the requlsite numder of years of service under Lh
those rules., =

9.

-

The position im so far as direct recLuits "are

concerned is clarified as under

(b)

(¢)

L RO

(a) Appointment to Senior Time Scale :

An offlcer shall be eligible for appointment to

the Senior Time Scale at any time after 1st April of
the Year 1In which x%x he completes 4 years of service
depend*ng on the xwykik availability of a vacancy in
that year subjict to the provisions of the IFS
(Rectt) Rules, 1966. For, example, an offlcer those
‘year of aplotment is 1983 may be appointed the

"senior time scale on t or before 1.4.¢67.
i

Appointment to the J unicr Administrative Grade

An officer shall be allowed the Junior Administrative
Gradeon 1 st April of the year in which he

completes O years of service., Thisg grade is non-
functional and shall be admissible without any
sc1een1ng, to all the officers in the senior time
scale who have completed 9 years of service on the
said date. For example, an officer wiose .year of all-

otment is 1987 shall be allovvo thhe J unior AdministratiVa

urade on 1,.4.87.
Appointment to t':e Selection Gr-de.

An off! _er shall be eligibtle for arpointment to the
Seleci’~n Grade at any tine after 1st April of the
¥ ar in LJ;Ch he completes 13 yesrs of service
suhjac» to the provisions of the Indign Forest
Service {ray) hules 1968. and suuvject to the

Contdode, ou,
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availability of a vacancy in the selection

- ?3 - 1‘!?! A

Grade. For example, an officer whosewyear-of allotmént.

15 1974 shall be eligible for appointment to the
Seieq%igﬁ Gralde on or after 1.4.87.

5.  With f@ggrd tot he officers appointed to the service
by piombtion/selection, the date of computing thelr . .
eligivility to the J nnlor Aémlnlstmatave prade andlﬁye
selection orade, an completion of © yeeTs and 13 years

of sexrvice respect1VP1y, shall be the first .day of the

month follow1no the month in which the officer has

conmpleted the prescribed nuniber of yecarvs of «orvices

6. These instruct one.will not adv Tsely affect those
6fficers who have been promoled to the Senior time scale
or Selection-G rade prior or 13th Narch 1687, the date on
- which the pay rules have beén amended.
Yours feithfully,
50/~
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ALl Minéﬁ,triés/urzpttso in the Govt. of India. .
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To, | -~
The Principal Chief Lonservatp:
of Fhrnatn(Adminiatrntinn),
Assam,Kahnab ari,bGuwahati .

Sub :~  "Promotion ta the rank of D.C.I',

Sir, | 2 ‘
With dus respect I like to intorm you that

1 jeined in Indian Forest Service in 1991 at junior

~ time scale.Now it is fourth year running.l have passed wmkx xk

- all the exercises,qualifying tests presgribed under
1.F.5.,Requlations 1968.5nior time scala is due in
1995. It is given effect in general frdm 18t Apfil
i.e, start of a new financial year.l am requesting

you to take necessary action in this regyard,

All this for favour of your kind informa-

~tion and necessary attion.
Thaﬁking yor,

Yours fqithfully ,

(PRANTOSH ROYTI1.F.S.
Asstt.Conservator of fForests,
: Cachar Divigion,Silchar.
Dated,Silchar

. The 7th Feb/'95,

fﬂl'“&ma;—.::::,
Emelecures — @ Cme ol (.leald me TG NSA. Zk’/vmfééwt

50@.5 : FG-LH"' &’““7

%tq,GQ”{ ()X(ontaf'\ QOU) T FS, 5
| A CF. Coachor )?v:’S?M
4515&11 2
/h’g{ Seehan_ .
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f . | The Principal Chlef Conservater of Forests,
Assam, Rehabari,

Guwahati-~8,
, -  Subi- Promotion to the Rank of D.C.F. £zom A.C.F. in the
. ' Assam Cade of an I.F.8. (AIS)0Qfficer.
sir, ' , . {

With due respect I like to ingorm you that I joined
in Indian Rorest Service in 1991 ef Mussarie, I have passed.
all the exercises, qualifying tests prescribed under I1.F.S.
regﬁlations 1968, I came teo know that a No,of senlor scale
I.F. S, "CqdgoPosts" are lying vacantgAs per with I,F,S.

| . gegulation senier scale is due £rom Ist April 1695, I will
‘be 'highly obliged if timely action 5;& taken so that I may
. get the senior scale and the rank of D.C.F. as early as

poessible. All these for favour of your kind information and
- necessary action. '

Thanking Youe.
Yours faithfu;ly.

/{2&N~ﬁ3%v Qﬁéf '
R0Y, I.FeS. )

( PRANTOSH
. ASSISTANT CONSERVATOR QF FORESTS
g SONITPUR EAST DIVISION,
, | : . ©/0 DeFe0,,SONITPUR EAST DIVN.
g PeQs 1~-BISVANATH CHARIALI,
| DISTs-SONITPUR,ASSAM,
DATED $~B/CHARIALL, 25/4/1295

P

}’» . I - Copy te Cormmissioner and Secwetdry to the Govt.of
! Asgam, Forest Deptt,,Dispur for favour of his kind informa=,
.- tion and necessary action,

Thanking You.
Yours faithfully,

[ U oellesh o@;/. :
IeFeSe

( PRANTOSH ROY,
tﬂ’&. ASSISTANT CONSERVATOR OF FORRSTS,
SONITPUR EAST DIVISION, ,
©/0 D.F.0.,SONITPUR EAST DIVN,
P04 2~BISVANATH CHARIALI,

45;)}L' , DISTs~ SONITPUR,ASSAM.
2 V(%}5 DATED 3 -B/CHARIALL 25/4/1935,

EEEEERE



B 1
o ,.x_ P R -
S ,
N
r “a, ¥ L '4 . :‘ f “’ ,'-\", .
//i'.,,. '!0, ","_
‘ / o, . R .
{7 s . The Secretary to the Govt.of Assam.

. Forest Dep ent. Dispure

B ;Throngh the Principal Chief conaervat@r of il
L 'Forests, Assam. Rehabari. Gumahati~8; e

Sub ;é'”” Promotion.to nenior time scale of IF&(AI&).

. = Jg}#’_ o , , ‘, | ‘,.

B L{/sth due respect I like to inform you that o

"X joined in I.FeSe. 4n 1991« X have passed all the emrc&ses,
qual&fyina tests prescribed under I-F S. regulations 1968.

~ Hy promotion is due since Ist April, 1995 under Rule E(A)

B “the X.FiS. (Recrui.tment) Rules, 1966 vead with adm.niatratmz ;

1nstruction 1usuad fron Govt. of India to States on 2@.9«75, :
13 5-1987 and 24o4-1987¢ 4 '

I came to know tbat a Np« of sanior scale I.F.so
“cadre" posts aﬁg}ying vacant, I will be highly dbligad Lt
‘I am promoted to seniqr time scale with offect from‘Iet .,31
April, 1995. I | o .

&

) thhkiﬁg~youg

n: eid Suratat 4h o _Yours raxthfuny,
Jated Guw e : i

"y ' ( Frantesh.ﬂoyy I?B )" \ J.
Aaaistanm Gonservator of Foreatﬁg

‘Sopdtpur Bast: Dlvision,pi
Eimwanath Charalio‘ '




.To. S . | 'f,,?§817 -
| | Y

The Secretary.F@rest'mepartmeqt.
_ Bispur,

Threugh the Pivisienal Ferest 8fficer,Senitpur East
Rivisien,¥iswanath Chariali,

Suki. Prometion te "Senior time Scajec"

Sir, T

Mith due respect I wauld like te inferm you that

I am an I.FeSe0fficer jpined in 1991, I am eligible for
Prometien te Senier time scale since Isy Avri(}9as under Rule
6{A) eof the I.F.S.{recruitment) Rules 1966 and Rule 3(X) of Lhe
i.F.s.(Pay)RulesolgﬁﬁoAt least six Pesty were lying vacant at ‘
that mseint of ﬁimeg It is already six ﬁ@nths'delay and I have !
not regég@eﬁ any single letter frem the Govt.instead of my
repeated writtings and Telegram, Hy frignds in ether twe All
India Services( TeA.Se& L.P.5.)were Prognted to aznier time
séé e long back, It has created in me tremendeus amount of
mental ag@ny and &epressien. I am requegting you te de the .
needful se that I am premoted to gsenior timg scale as early as

ressible with effect from Ist Apr %1399" and he cntiﬁ%ﬁag te

all censequential bcncf;tsQ

All these for faveour eof ymug kind ini@rmatien and |
necessary action,

Yeurs faitbfully,

Pated,Chariali | /,ﬂLAAR7{(<; /?é ~).7 S
21/9/95 ( PrANTOSH ROY, T r.o.)

ASSISTANT CONSERVATCGR ©F FORES[S3

SENITPUR EAST RBIVIGIMNS
BISHANNTL CHARIALL

ADDRESS

o ( PRANTGSH R06Y,T1.F.5,.)
, ASSISTANT CONSERVATOR OF FORESTSS
SONITPUR EAST DIVISION:
6/6 3 DPeFoG. (TERRITORIAL )
P,0 : BISHANATH CHARIALT .

<E§>&L PISTs SONITPUR (ASSAM )
‘Xﬁil PIN 1784176 '

508 e R



The Cemmissiener and Secretary,Fgrest Department,
Dispur,Guwahati, g ,

Threugh proper channel.

Sub:= = DPromotion to “Senier time scale® . ' b
Refz=- My earlier letters dated 23/4/1905, 23/9/1995 and

21/9/1995% addressedlto y@u or a gopy given te yeu.
sir, \

With due respect -I like to submig before you the
féllawing few lines for yeur kind censidegation and sympathe=
tic actisn. Sir, I am an I.F.3.0fficer effAssah Cadre freom
1991 batch. My premetien te "Senier time gcalc“ is due since
Ist April 1995 under Rule 6(A) of the I.F,S. (Recuitment)Rulas
1966 and Rule 3{I) of the I.F.S. (Pay) Rulcs. 1968. Se 1t is
already nine menths since my pr@m@ti@n wag due and it has
incurred a big ameung of financial less f@r me, I will be
highly ebliged if ysu do the needful for ﬁy promatieon as,
_early as posgfhle with effect frem Ist April 1995,

Thanking yeu.
Yours @aithfully,‘

/) e ) e
| [l Koy rvs
Dated,Chariali ( PRANTQSH ROY,I.FeSe) =
" 8/12/1995, ASSISTANT CONSERVATOR OF FORESTS:

SONITPUR EAST DIVISION:
BISWAMATH CHARIALI.

Enclesures

| ‘1) My earlier letter dated 25/4/95
2) My earlier letter dated 23/8/95.
3) My earlier letter dated 21/0/95.

(1) Advance cepy t» the Commissiener and @@crptary to the
Govt.of Assam,Ferest Department, DlspU{ fér faveur ef klnd o
censideratien and necessary action. . : T

(II)AdvanCe cepy te the Principal Chief Cgnservater of Ferests
Assaypehabari .Guwahati-8 for faveur ef# kind infsrmatien
and necessary actien.

Yeours faithfully.

//‘\/ 2RAVAY r!‘/ ﬂ‘\/ o gl _S

‘ . ( PRANTOSH ROY, I.F.Se.)
Dated,Chariali ASSISTANT CONSERVATOR OF FORESTS:
8/12/95. SONITPUR EAST DIVISION:

RO

_t;éﬂJ o BIQUANATH CHARIALI.
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. ” | GOVERNMENT OF ASSAM'
OFFICR OF THE DIVISIONAL FOREST OFFICER!iK.E .JDIVN .GUNAHATI:

Memo No .A/m/y.m/ /A pt. 27/3/9¢

To,

The Conservater of Forests ’
Central Assam Circle ,
Guwahati. -]

. AL

Sub - Prayer fer the Premotion to the rank of
- Deputy Conservator of Forests .

Sir, ,
With reference to the zubjact above, 1 have

the honour te forward herewith an application dt. 15-3-06
recelved frem Sri K,s.P,V.Pavan Kumar,A.C.F. addressed to
the Commissioner and Secretary, Forest Department,Govt.of Agsem
pnaying for the Promotien to the rank of Deputy Cbnservator
of Forests, which is self explanatory for favour of your "™
needful action . ,

| Encloi=~ Ag adee . ,
| Yours falthfully ,

DIVISIONAL FOREST OFFICER: |

\j/ , . KAMRUP EAST DIVN.GUV-AWU

* %R




" promation to the fank of De

To

The Commissioner—Secretary,
Dept. of Forestsj

Govt. of Assam.
Dispur. |

Date:15-3-1994,
: Station:Guwahati.

Sub ject: - Prayeri for the promotion to the rank of Deputy
Conservator of Forests. .

Sir, ’

I, K.S.ﬁ.V.Pavan Kumar, belong to the 199p batch of the
Indian Forest Ser*ice. I am currently serving as Asst.Conservator

of Forests, attacHed to the P.C.C.F.,Assam, and have been working

at the Kamrup ant Division, Kacherighat, Guwahati, as per the

directive of the P.C.C.F.,Assam, from February 1995 onwards.

I beg to, state that [ will be

, completing four years of
service by April Ist, 1994,

and thus will become eligible for the
puty Conservator of Forestg by that
ed to the rank of Deputy Conservator
lity, and allowed to be posted in one
in Assam, subject to the vacancies.

date. I may kindly!be promot
of Forests as per Ty eligibi
of the cadre posts: anywhere

! Thanking You Sir,
‘ Yours Faithfully,

l Xﬁ%/V /gkéééif%ﬁt_h

(K.S.P.V.Pavan K
‘ ' Asst.Conservator of Forests,
l Kamrup East Division,
Kacherighat, Guwahati.

1

Copies to: !

*Commissioner—Secretary, Forest Dept.
Dispur. \

*P.C.C.F.(Assam),Rehabarl, Guwahatli .
NC.C.F.(TIA),Ranarh Road, Guwahati.

y Govt. of Assam,

.For infarmation and né?essary action.

VL T

(K.S.P.V.Pavafy Kumar ]
Asst.Conservator of Fofests,
Kamrup East Division,
Kacherighat, Guwahati.
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1. Shri p. Roy 21195 to  vide ApscryT 1, Assanmese -
6.11.55 © No.94 APSC/,Q 2. Hindi
E-2/Con/nyps/
95-96' d-I'E.Z.O.5.96 4
2. Shri Rajpsl Singh " <dow o U edos . 1. Forest Law. - -
o A oo 3 S T2 hccounts
P g , Jo Assamese . v
" 3. Shri K.S.p.V.pawan Kumar 31,10.96 to Not yet ‘declared:” .. a 1. Accounts
. , 3.11.96 : 2. Procedure
. 3. FOrest Law
4. Assamese -
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In excercise of the pOWnrs conferred on the "AsSsan
Public Service Commission vide Government Hotificatlon NO AAP/

180/69/1 dated 27-3-69 the Commission is pleased Lo direct

publication of “hﬂ results of the Half Icorly Departinental

_— - T e e
. ——— -

Lramination held from 3ra liovember, 19085 +{q 6th November, 1995

<.

by respect of the Officers of the follovwing services

. I.a.g. Ce

2. ALCLS,

3. POLICE

4, ro‘fSL

5. DAXATTON

A co—oanhTIyE

7; EXCISE

8. LAROUR ,

%, BUR-RRGISTRAR S

10, AGRICULTURE
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Pajpal Singh, IFS, _ 118
Asstt.Conservator

of Forest, Sonitpur

Vest DIvn. Tezpur,

Prantnsh Roy,ACF,
Sonitpur LFast Forest
Divn,,Bibwanath * 7,
Chariali,Sonitpur.

118(A)

Sabyasachl Sinha,
Dy, Uy Silahiar.,

nup Kumar Srivastav s -1.226
rsstt, Conservator of
Forest,shillong,

lieghalaya,

Frafulla Ch. sarma,. 352
Asstt. Conservator of
Forest, N.%.F.Rangers!
College, Jalukbari,

Kamrup, ‘

'Raghunath Boro, ACF,
Haltugaon Divn,,
Kokraihar, '

352 (A)

OUNJECT T WITTONT PASSED

&

Forest Law (Without Books)

(i)
(id)

Accounts (Mithout Book::)

(iii) Assamese

AsSsamese

Iindi

(1) Forest Law (Without Rooks)
|

(1) Assamese

(1i) Bengali

(1ii) Hindi

I

(1) Land Revenue (Without Books)
(ii) Hindd -~ .

(1)

(11) Assamese

Accounts (Wiﬁhout Books)

(1ii) Bengali WQ
(iv) Hindi

~
/¥“\//“i“

PP,

( T.P. DAS )

.- lLL\/

COMTD. ..., ..26/-
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N GOVEANMENT OF ASSAM

GUWAHAT I-8,

OFFICE OF THE PARINCIPAL CHIEF CONSERVATOR OF FORESTS$3$ASSAMS Zaj%

Ng./QSJy///q(AgpﬂC?pqm, Pated,Cuwahatl,the 6th January/97,

Te .
R The Cemmissiener and Secy.te the Gevt.ef Assam,
., Forest Bepartment, Dispur,
- Guwahati-é.
Sub e Passingou? of Bepartmental Examinatien by the
- I F S prabatieners,
:’ Sir,

As dismssed, I am furnishing herewith the statement she-
wing the subjects passed as well appeared in the Departmental Exami-
natien in respect ef the fellewing I,F.S, prabstieners se fer record

' available in this effice,

"

1. Shri Prantesh Rey,I.F.s (1991)
‘2, Shri Rajpal Singh, I.F.S (1992) -

3, Shri Kfsfﬁ;V. Pgwan Kumar,I.F.S. (1992)

Yeurs faithfully,

witd

Principsl hief bonserVator of Ferests,
Assami sGuwahati--8,

888 '
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IN THE' NTRAL@%DMINiSTRAmIV TRIBUNAL

\HATI BENCH
GUWAHATI

3

o.A. 141/96
Sri Pe Roy and others
eeee Applicant
VS ’ | “
Union of India and others

L RespondentSo

.The written statement on behalf
of the State of Assam represented by the
Commissioner & Secretary to the Government
of Assam (Respondent No.2) and the Chief.
Secretary(Respondent No.4) is as follows :-‘

I; Smti. Reena Saikia at present
‘working as Deputy Secretary to theAGovern- .
ment of Assam, Department of Forest, Dispur,
do hereby solemnly declare and state as
follows - ‘ , ' -

T | That the copies of the aforesald
application have been served on Respondents
Noe2 and 4. I perused the same and undex-
stood the contents thereof. I do not admit
any of the averments not borne out by recordse
All allegations/averments which are not
specifically admitted hereinaftér are to be
deemed as deniede:

20 That I do not admit the averments
made in the application which are not speci-
fically admitted in this written statemente
3o - That with regafd to statements

made in paragraph 2(2),it is stated that. the
I.F.S.officers are required to pass the Six(6)
subjects in the Departmental Examination.

ContBeesee

2.1
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.



-(2)

The Six subjects are as follows g

(1) Forest Law(without Books)
(ii) ‘Accounts (without Books)
(1ii) Land revenue(without Books)
(iv) Procedure(with Books)

(v) Assamese/Bengali

(vi) Hindi. '

) The Half‘yeatly Departmental
Examination for Forést officers was held
from 3rd Nove?1995 to 6th Nove'1995+ The
results of the said departmental Examina-
tion was published by the Assam-Public
 Service Commigsion vide their notification
No«94()/APSC/E=2/CON /HYDE/95-96 Ate20-5-96.
In the said departmental examination the
applicant Nos.. 1 and 2 passed only in the
following subjects as follows 1=

1.Sri Prantosh Roy,I#S -(i)Assamese

(Applicant Noe.1) (ii)Hindi
2.5ri Rajpal Singh,IFS-(i)Forest Law
(Applicant No.2) (without
L o Book)
o .(ii)Accounts

T e ' (without
o Book)

(41ii)Assamese

‘As pér provision of Rule 3(1) of
IFS (Pay) Rules, 1968, a menber of the
service may be appointed to the Senior Scale
on his,compieting 4 years of service subject
"to the provisions of sub-~Rule(2) of Rule
6 A of the IFS (Recruitment)Rules, 1966+ As
ber Rule 6 A(3), the State Government may
withhold the appointment of an officer to
a postifiysenior time scale of pay,

Contdeee3ee’

7.

R oo
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- (3) -

(1) till he is confirmed in the,service'dg)-

(11)ti11 he passes the prescribed depaﬁt -
mental examination or examinations.

In the instant case the applicants

have not get passed the prescribed depart-

mental examination and they have not yet
been . conflrmed@ As such the applicants are
not eligible for promotion to the senigr
scale of I.F.Ss '

A photo copy of results sheet of
A-the aforesaid departmental examinatlon,
.published by the Assam Public service -

- Commission on 2045696 along with the statew
ment dte 641.97 are annexed hereto and
mérked as Annexure ‘A' to the weitten

statemente.

4o That with,reg§rd to the statements
made in paragraph 3(3), I say that the

applicant Noe3 appeared in the departmental

examination held from 31+10496 to 311496
"in the follow1ng subjects =

(1) Account
~ (11) Procedure
(11i) Forest Law
(iv) Assamese.

It is to be stated here that the
result of above examination held from
- 31010696 to 3.11496 is not yet declared.
Moreover the applicants should be passed
in all the required subjects. And as such
at present the applicants are not eligible
to be promoted to the senior scale of IFS.

Contdecedene

/

e
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-(4)5.

Se That with regard to the statements
made in paragraph 3(4), I reiterate and
reaffirm the statements made in paragraph

'3 above, I further beg to state that as the
all the applicants have not passed the
prescribed departmental examination in all
the required subjects, they have not been
confirmede. The Governments have decided not

~to promoté the applicants to the senior
scalee

6 - That with regard to the statements
made in paragraph 5 of the application, I
beg to state that I have no comment to

make against ite '

Te That with regard to the state-
ments made in paragraph 3(6) and 3(7),I say
that all 3 applicants have not passed the
departmental examination in all required
subjects which is the requisite qualification
for being appointed to the senior scaleses

' Further beg to state that the
State Government have not yet identified
the cadre post of I.F.S. in the level of
Deputy COnseivator of Forestse

Se ' That with regard to the
statements made in paragraph 3(8), I have
no comment against it

‘9._ ' That with regard to the statew
ments made in paragraph 3(9) of the
application, I beg to state that the
applicant are making all these allegations
merely on assuming certain wrong notionse
As mentioned earlier, the cases of the
applicants for promotion to senior scale,

Contdee eSee



-(5) =
could not be considered as they did not
fulfil the requirements for being promoted
" to the senior sc&le.

10. That with regard to the statements
made in paragraph 3(10) of the application,
it is to be stated that the applicants could
not be promoted to the senior scale as they
could not pass the ptescribed departmental
examination and they are not confirmed.

11;, - That it is respectfully submitted
that this is not at all a fit case in which
this Hon'ble Tribunal should interferee.

VERIFICATION

I, Smti. Reena Saikia at present
Deputy Secretary to the Government of Assam,

Forest Department, do hereby state that the

statements made above are trué to my knowledge,

be;ief:and'information-an& I have not suppressed

any factev
I have signed this verification on
this the tenth day of February{lé?? at

Guwahati .

Qo Gl

SIGNATURE .

e



